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IN THE CENTRAL ADINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

O.A./T?A 
______ 	 / z 

./R.ANo............ ...1 99 

............. .........................  ................... Applicant ( s) 
Versus 

. \.. Respondent(s) 
Office note as to 

Sr.No 	Date 	 Orders 	 action(if any) 
taket on order 

1. 	1.1i.9 	ihis applicatioridoes not 	 .6 

lie for the relief sought for in view 

of the specific direction given in 

161 of 1994 on 20.9.95 that wIthin 45 

the whole process of enquiry 

be completed and in the eve ntof the 

applicant being exonerated in the inquir 

he sould be engaged etc. ss the scoe 

of the present app1icationalso the 

same as that of the previous a3p1ictjon 

it does n;t survive for admission. 

ppliction is dismissed withut 20, 	~uLA 
darnitt1g. 	
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